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Shri Priya Gupta: Yes, on this very
issue. Before the moticn f privilege
is admitted and passed how could the
hon. Member get a chance to speak
on this issue? If it has uot been ac-
cepted by the House, how can he
clarify any point? How doces he come
into the picture at all?

Mr. Deputy-Speaker: Order, order.
There is no point of order. Even
before the House gives it consent, I
think I should allow him: to explain
kimself on this point.

Shri K. D. Malaviya: What the
hon. mover of this motion, Shri P. K.
Deo has stated, rather the objection
which he has taken, is to what is
contained in my stateme:nt. 1 offer-
ed my resignation at the carliest staze
when false and mischievcus allega-
tions were first madc. Besides the
point raised by my hon. friend, the
Law Minister, and my hor. friend,
Shri Tyagi, I wish to state here that
al the earliest stage when certain
allegations were communicaled to me
tormally by the Home Misistry, at
that stage, at that point of time the
first thing that I did wes to offer
my resignation. So, the cffer of my
resignation was diractly connected
with the formal communication of
certain allegations thai were made
against me which, I hold even today,
are mischievous and fulse. I have
never had in my mind the specific re-
ference that was made in this House
by any member of the Lok Sabha.
Therefore, I think I shouid object to
it, along with other members of the
House because there is no point in
this.

Shri P. K. Deo: Since Shri K. D.
Malaviya has made it clear to the
House that he did not mean any alle-
gations made by any particular mem-
ber of this House, I beg to withdraw
the motion.

Mr. Deputy-Speaker: Ncw, paners
to be laid on the Table.
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RE: MOTION FOR ADJOURNMENT

Shri Daji (Indore): Sir, on a point
of order. Yesterday, when the hon.
Speaker was in the Chair, he gave an
assurance, and we took that as a
solemn assurance. The assurance was
that after the statement was made by
the hon. Labour Minister if we are
not satisfied by the information given
by the Minister on the Bombay strike,
he might consider the question of al-
lowing us to raise our adjournment
motion. We heard the hon. Labour
Minister and we also put certain ques-
tions to him. Yet, we arc not satisfied.
We now feel that the adamant attitude
of the Maharashtra Government is
standing in the way. As per the
solemn assurance of the hon, Speaker
we did not press the question yester-
day and we gave notice of an adjourn-
ment motion yesterday itself for today.
But today again we are informed that
it is being disallowed. A  solemn
assurance was given by the hon.
Speaker that if we were not satisfied—
by ‘we’ I mean not personally I but
the House—if at least 50 hon. Mem-
bers were dissatisfied with the reply
and if we wanted a discussion, the dis-
cussion would be permitted. That was
an assurance on the floor of the House
by the hon. Speaker. In consonance
of that we have given notice of an
adjournment motion on a very impor-
tant subject. We do feel that the Cen-
tral Government does want some
negotiations but the Maharashtra Gov-
ernment is standing on prestige and
is adamant. Therefore a discussion of
this issue is imperative, If the Parlia-
ment is sitting today and it cannot
discuss such an important issue, most
respectfully I submit that we would
be betraying absolutely the trust of
the people that they have reposed in
us. Therefore, I submit to you that
the assurance of the hon. Speaker
stands and, as per the assurance of the
hon. Speaker, the adjournment motion
should be discussed; or, at least, the
leave of the House should be allowed
to be sought for discussion of the ad-
journment motion.
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Shri S. M. Banerjee (Kanpur):
Yesterday, not only the hon. Speaker,
but when 1 was pressing for my ad-
journment motion against the ‘Calling-
attention’ notice of Shri Kamath, even
you were kind enough to say that the
hon, Minister should make a statement
and after that you will have no objec-
tion to consider the whole thing and
you rejected it on that. Now we have
tabled another adjournment motion—
it is not the old one—giving the fact
of the dock workers’ strike. Today
the whole of Bombay is paralysed and
nearly half a million workers ar~ on
strike. We would like to discuss this
matter. You can see for yourself
whether we can get 50 hon. Members
to rise. If 50 hon. Members rise, the
House must discuss the matter today
because tomorrow will be too late and
the strike will spread throughout the
country.

Mr. Deputy-Speaker: The strike by
the port and dock workers is a
sympathetic strike.... (Interruption).
They have no dispute with the Central
Government. .. . (Intenruption).

Shri Nath Pai
have.

(Rajapur): They

Mr. Deputy-Speaker: It is only a
sympathetic strike. Then, the notice
of the adjournment motion was given
before the hon. Minister made the state-
ment. He has given full facts, Also, we
have already got a no-confidence mo-
tion which is being debated for three
days and if this matter is so urgent
and so important, it can be raised
there, There is no meaning in having
another discussion on an adjournment
motion. There is no point of order...
(Interruption).

Shrimati Renu Chakravartty (Bar-
rackpore): But why do you not allow
us to seek the leave of the House?
After all, it is a very impoctant
matter. It is a matter not only dealing
with the workers but also with the
rise in the cost of living, the CDS etc.
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Mr. Deputy-Speaker: I cannot sllow
it; I have disallowed it.

Shrimati Renu Chakravartty: Why
do you not allow the matter to be
raised?. ... (Interruption).

Shri Nath Pai: You observed, Sir,
while disallowing the motion that
there is no trade dispute between the
Union concerned and the Government.
I am afraid that is not really the
exact position. With regard to the
strike which began at midnight last
night of the Bombay dock workers,
the issue relates to a trade matter,
that being the potest of the Union
against rising prices. The strike on
which they went yesterday was a
sympathetic strike and the hon.
Labour Minister will bear me out that
the genera] strike which has been in
force in Bombay since midnight is a
strike which is a pure and :imple
trade dispute,

The second point is that this is a
matter which comes within the
jurisdiction and powers of the Union
Government. The docks are control-
led by the hon. Minister of Shipping,
Shri Raj Bahadur, and all these mat-
ters that are normally pertaining to
labour employed by the Union Gov-
ernment come within the jurisdiction
of the hon. Labour Minister. It is a
matter patently with which the Hcuse
is concerned. May I, therefore, remind
you that yesterday the hon. Speaker
was pleased to advise wus that if we
are not satisfied by the statement, he
may reconsider the position. I regret
to say that we were far from satisfied
by the explanation that he gavc and
we want to raise this matter here,

Mr. Deputy-Speaker: I will just
look into this.

Shri Nath Pai: I have one more
small point to conclude before 1 sit
down. Why do we want to bring up
this matter? The whole week we.
tried. We felt that it was completely
ignored that once the emergency is
proclaimed Parliament is the sovereign
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[Shri Nath Pai]

authority and the hon. Law Minister
should have been conscious of his duty
to advise the Government that though
the State Legislature exists, Parlia-
ment can take up any matter. That is
the law. He should have advised them
accordingly. But today I am taking a
matter. It is up to him to do.

The Minister of Law (Shri A. K.
Sen): Mr. Nath Pai is giving me more
importance than I really enjoy.

Shri Nath Pai: 1 hope even your
colleagues will agree to give you the
same importance which we give to
your position.

Sir, al] the requirements of rules ot
procedure are satisfied. I seek to raise
a matter pertaining to the authority of
the Central Government. We wanted
to put an adjournment motion because
our charge is that the Union Govern-
ment has failed in discharging its duty,
It is this charge that we want to bring
in and discuss it in this House. No
strike should be allowed to take place.
This is our position. We have been
pleading with the Government. Even,
Mr, Deputy-Speaker, we have been
pleading with them that we shall do
everything possible to avert the strike
because strike interferes with our
defence effort. They are not conscious
abeut it.

Mr. Deputy-Speaker: No speech
now.

Shri Nath Pai: No speech, Sir.

Mr. Deputy-Speaker: You raised
a point of order. No speech now.

Shri Nath Pai: All right, Sir. 1
conclude. The strike interferes with
the successful prosecution and further-
ing of defence effort. Since the Gov-
ernment have failed to take any step
to avert the strike, I plead with you
that you may please give the ruling
that the adjournment motion is ad-
mitted. There are 50 Members ready
to support us.

Shri A. K. Gopalan (Kasergod): Mr,
Deputy-Speaker, Sir, as far as the
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first strike was concerned, the basis
was the compulsory deposit scheme
and the strike has followed. It is not
only the concern of the working
classes. It is also the concern of other
sections of the people in this country.
So, it is an all-India question. It is
not only the question of a certain
section of workers. Continuously for
the last three or four days this ques-
tion has been raised and the strike is
also continuing. It is said that the
strike will continue in other places
also. It is a right for us here as well
as the people outside to understand
what is the position of the Govern-
ment. The country wants to know the
reaction of the Government, whether
the Government wants to allow the
strike to continue in other places or
not. So, an adjournment motion some-
times has to be admitted especially on
such important questions, as we see
the strike today which is developing.
So, I would request that this question
may be taken up seriously and as far
as the adjournment motion is concarn-
ed, please allow the adjournment
motion if there is the requisite num-
ber of Members to support it. It is a
question concerning the entire sectior
of the people in this country as far as
the basis of the compulsory deposit
scheme is concerned. In spite ot the
arrests and suppression and other
things, the strike is continuing. Does
the Government want to continue the
strike by suppression, or does the Gov-
ernment want to do something about
it? That is the question. I again
humbly request that this may be
allowed for a discussion so that the
people may understand what wil] be
the policy of the Government now at
least. At least on such a very serious
matter it should be allowed, if the
requisite number of Members is there
who support it, where, outside, tciri-
ble repression is going on.

Shri Ranga (Chittoor): We are also
in favour of it. I hope you will be good
enough to give an opportunity to this
House to discuss this. It concerns not
only the local Government but alse
the Union Government. We have been
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arguing, I think, sufficiently and saus-
factorily also. Both the questions o!
rise in price and the compulsory
deposit scheme have been before the
people, before the strikers and they
have raised them prominently. There-
fore, before the position becomes
worse, it is best that it is discussea
here and the people could know what
the Government of India wishes to do
in order to alleviate their grievances
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Shri U, M. Trivedi: (Mandsaur): It
has been said that the question that
has been raised about this gstrike is
merely in relation to the law and
order question so far as the Maha-
rashtra State is concerned. I most
emphatically submit that that aspect
of the case is not correct, because in
this case use has been made of the
provisions of the Defence of India
Rules, and I am told that 438 workers
have been arrested (An Hon. Mem-
ber: 800 workers). 800 workers have
been arrested........

Mr. Deputy-Speaker: Let us not go
into the merits of the case,

Shri U. M. Trivedi: The question is

Mr. Deputy-Speaker: I have not
vet given my ruling.

Shri U. M. Trivedi: I am conscious
of it. What I want to persuade you is
to come to a conclusion on this basis
that it is not merely a question of law
and order of the State because i is
a question where implementation of
the Defence of India Rules has been
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carried out. (An Hon. Member: Mis-
used). And I should say it is merely
a colourable piece of legislation which
has been used for putting down a
strike, It may be a legitimate or an
illegitimate strike; we may discuss
that later on. But the point Iis,
as use has been made of the
power vested only in the Central
Government—that is the power that
has been used—therefore this is a fit
case for adjournment.

st THmTEE (FEE)
IqiET WERE, AN TF AhAT§ |

Mr. Deputy-Speaker: No more
speeches. Order, order.

AqTq FIT FT F 75 ATY |

Shri Tyagi (Dehra Dun): This ad-
journment motion is another name fo:
a no-confidence motion.

Some Hon, Members: No, no. (In-
terruption).

Mr. Deputy-Speaker: Order, order.

Shri Tyagi: My friends feel that 1
am not right.

An Hon. Member: Is it a point nf
order?

Mr. Deputy-Speaker: I have allow-
ed him to speak.

Shri Tyagi: My friends expressed
their views. I am expressing my
views. I beg to differ from them. Sir,
my feeling is that an adjournment
motion is essentially a no-confidence
motion in the sense that as soon as an
adjournment motion is. ...

Shri Daji: No, no.

Shri Tyagi: You have said ‘No’ ter.
times, I understand you.

Shri Daji: I will say it a hundred
times.

Shri Tyagi: Sir, I beg to agree that
these gentlemen do not agree with
me. But my feeling is that once an

AUGUST 20, 1963

Motion for 1528
Adjournment

adjournment motion is passed, the
Ministry has to resign. That is a con-
vention. Adjournment motion means
that—of course, passing of an adjourn-
ment motion. Adjournment motion is
a motion of censure. I am sure if
they were in power, tens of adjourn-
ment motions will not turn them cut.
But a respectable Government will
immediately resign as soon as an ad-
journment motion is passed. (Inter-
ruption). I may be wrong; after all, I
am not a lawyer. Let me express my-
self.

Sir, there are certain restricticns
about an adjournment motion. The
rule says:

“Notice of an adjournment
motion shall be given before the
commencement of the sitting on
the day on which the motion is
proposed to be made to each of
the following:—

(i) the Speaker;
(ii) the Minister concerned; and

(iii) the Secretary”. ..

Mr. Deputy-Speaker: I will go
through all that.

Shri Tyagi: Then it says, “not morc
than one such motion shall be made
at the same sitting”. It is a sitting
in which we are considering the
motion of no-confidence, and this ad-
journment motion is a similar type of
motion. So, in this very sitting {wo
motions cannot come. One is this
point. (Interruptions).

Mr. Deputy-Speaker: The hon.
Member has to finish now.

Shri Tyagi: I am sorry that hon.
Members should interrupt me like
this. My hon. friends have attended
Parliament for a long time, and 1
thought that they would behave like
parliamentarians.

Then under item (vi), it has been
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Mr. Deputy-Speaker: I shall look
into all those things.

Shri Tyagi: I shall just say one more
word.
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off qrmEY © AW AT FT AW
2
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Shri Tyagi: Under item (vi) il has
been stated that:

“the motion shall not anticipate
a matter, which has been previ-
ously appointed for consideration.
In determining whether a discus-
sion is out of order on the ground
of anticipation, regard shall be had
by the Speaker to the probability
of the matter anticipated being
brought before the House within
a reasonable time.”,

Now, in the discussion on the no-
confidence motion, this question has
already been raised, and it is going to
be discussed gtil] , and the question
raised has not yet been answered by
the Treasury Benches. So, that ques-
tion is still under the consideration of
the House. I beg to submit that under
this item (vi), it is not possible to
allow another similar discussion,
because the discussion is being anti-
cipated, and in fact, -not only is it
anticipated, but it is current.

Therefore, in the light of these rules,
the Speaker had already ordered that
since the consideration of this very
question was pending in the no-confi-
dence motion, he had disallowed it. I
submit, therefore, that you should not
allow the motion now. (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.

I shall see what assurance, if any,
the Speaker had given yesterday, and
then give a ruling at two o’ clock.
Shri Daji and some other Members
said that the Speaker had given some
assurance yesterday. I shall get the
records and see what assurances he
had given, and I shall give my ruling
in the afternoon.

Shri Hari Vishnu Kamath (Hos-
hangabad): May I invite your atten-
tion to rules.... (Interruptions). I am
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addressing you, Sir. (Interruptions).
Shut up. (Interruptions). I am ad-
dressing you, Sir. In order that it may
be helpful to you, I am pointing out
the rules only for your consideration.

Mr. Deputy-Speaker: What are those
rules? I shall make a note of them.

Shri Hari Vishnu Kamath: I am
inviting your attention to rules 56 to
63 which deal with adjournment
motions, and then to rules 198 and 199
which  deal with  no-confidence
motions. There are specific sets of
rules for the two matters. Shri Tyagi
has tried to confuse these two things.
It is astounding that a senior Member
like Shri Tyagi should try to confuse
these two things.

Shri Tyagi: In the United Kingdom,
the use of an adjournment motion is
quite clear. I want to place this before
the House......

Mr. Deputy-Speaker: The hon.
Member may please pass it on to me.

Now, Papers to be laid on the Table.
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Mr. Deputy-Speaker: I am sorry.
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Mr. Deputy-Speaker: The hon. Mem-
ber is taking undue liberty with the
House. He is getting up every time
and disturbing the business of the
House. I shall have to take very seri-
ous notice if he continues like this.

Now, Papers to be Laid on the
Table.
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| AT ;AT WY ...

Mr. Deputy-Speaker: The hon.
Member may please sit down. 1 have
passed on to the next item now.

12.39 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER MERCHANT SHIP-
PING AcT

The Minister of Shipping in the
Ministry of Transport and Communica-
tions (Shri Raj Bahadur): I beg to
lay on the Table a copy each of the
following Rules under sub-section (3)
of section 458 of the Merchant Ship-
ping Act, 1958:—

(i) The Merchant Shipping (Ap-
prenticeship to Sea Service)
Amendment Rules, 1963, published
in Notification No. GSR. 768 dated
the 4th May, 1963; [Placed in
Library, See No. LT-1478/63].

(ii) The Merchant Shipping
(Examination of Engineers in the
Merchant Navy) Rules, 1963 pub-
lished in Notification No. GSR.
1030 dated the 22nd June, 1963.
[Placed in Library, see No. LT-
[Placed in Library, see No. LT-

&« awd (fgEr) JuTeE
Mr. Deputy-Speaker: I have called
the next business.
st A ¢ OF SEedT &1 YW
b

Mr. Deputy-Speaker: Order, order.
Please sit down.
=t FrTY  OF w@TEE TR WY
¥ W UF §RET A SguedT WA
I FTAfAER A & ...

Mr. Deputy-Speaker: Order, order.
Will the hon. Member please sit
down?



